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Date of Order:22-1-96:

Between: ) : ‘ i

B.,Venkat

«« 2Applicant
and

i. Tﬁe'District Telecem Manwger, '
Karimnagar Dist. Dept.ef Telecommunications.

Govt. of India, Karimnagar Dist. A.P,

2. The Sub Divisienal Officer (Telecem)
Peddapally Sub Divisien, Karimnagar Dist, A.P,

. Responcents.

~

tcr the 2zpplicant :=~ Mr. P Ngveen Rao, Agdvocate

ror the ReépondentS: Mr. K.Ramulu.
%% ./Add.CGSC

CORAM: : . .
. THE HON'BLE MR.JUSTICE V,JEELADRI RAO 3 VICE-CHAIRMAN

THE HON'BLE MR.R&ZRANGARAJAN : MEMBER({ADMNY -

. e



BA.57/96

s Judgament‘, )

"

ﬂ(ﬂanper Hon, Hr,fﬁ.'Radgafajan;'némPer‘(kdmni)')

K}

LY L A

‘Heard Sri.P, Naveen Raop, -lsarned counssl.faor the
applicant and 5rfi K. Ramiloo, learnad counsel ‘Por the

respondents,

2. The applicant in this DA was initially -engaged on
€55 Qoo Tourgirr

1-6-1984kand he was continued as such till flarch, 1885

under R~2. Thereafter he was disengaged and was not

engaged subsequently,

3.

B
Lu#ﬂﬁﬁg _
This OA is filed praying for a declaration that o

he should be reengaged andfto continue him 23 such con-

-farring him the consequential benefits, The applicant
haen .

had/working im the Department earlier., Hence he has to
bs preferred in praeference to the freshers from the open
market if there is work in future. But the long absance

over 11 ysars cannot be condoned,

4, In the result, the Pollowing direction is given 3

The applicant should be resngaged in the same unit
from which he was last disengaged if there is work in
future in preference to freshers from the open market,
I1f he is going to be engaged in pursuance aof this order

none who is alrasady in Casual service shall be retrenched,
5.

isself. No costs./

MJ\_\;
(Y. Neeladri Rao)
Vice Chairman

(R. Rangarajan)
Membar (Admn,)

Ot. Jenuary, 22, 96 i‘

Dictated in Open Court {ﬂ7a
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The QCA is ordered accordingly:at the admission stage -
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. TYPED BY - '\ CHECKED BY

COMPAKED BY - | - APPROVED BY

IN THE CEHTRAL “DﬁlNISTRJTIVE TRIBUNAL
. HYLERABLD BEECH AT HYLERABAD

b

!
THE HON'BLE MR.JUSTICE V,NEELADRI RAOQ
' VICE CHAIRMAN .

1 -
/

THE HON'BLE MR.R.RANGARAJAN : M{A)
'\

Dateds 9)= | -1996 |

AND

. ORBER/JULGMENT -

issuef.

M.A/R.A./C.A.NO.
.\ ‘ }

O.A.No. 57/ |

T.A.No, (w.p.No. )

\
Admitted and Interim directions

Ail eé. |

- Disposed of with dixectibns

issed.
o ) I
.ssed as withdrawn.

‘Ol de red/ke jected. ‘
ﬁb order as- to costs.
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J"fDi missed for default. ‘ "#;,,;f‘“






